CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALL AHABAD,

0.“‘&. 1“/92

A.B. Naik s1133s APELICANT
Vs,

Unien of India &

Others, IR AL RESPONDENTS

H'n.ﬂr. Ko ﬂbayya, A.N.
Hen,Mr, Mgharaj Cin, J.M,

(By Hen.Mr, K, Obayya, A.M.)

The applicant vas appeinted as E.D.D.A,fer the
Sub Pest Office Kurkuru, en regular basis, The respencent
Ne,” sent & requ¢sitien te the Empleyment Exchsnge fer
feryarding the neme ef candidates fer the ssid pest,
The empleyment exchange ferwasded the names ef 8 candidates
including the applicant and the applicent wae selected |
and sppeintment letter fer the pest ef E.0.0.A. fer the
Sub Pest Office Kurkuru casted 7/8/91 uas issued te the
applicant, and he teek charge ef the pest en 8/8/91,
But, subsequently the respendent Ne,4 cancelled the
appeintment ef the applicant vide erder dated 20/12/91,
assigning the reasen that a cemplaint fer the past ef
EeDeD.A. for sub Pest Office Kurkuru, wes filed that the
reservatien queta fixed “er SC/ST cemmunity wes net
cempleted, Feeling aggrieved by the cenceliatien ef
appeintment erder, the applicant appreached this Tribunal
praying that the erder dated 20/12/91 passed by respendent
Ne,4 be quaahed and the'reSpoﬁdents be directed te alleu the
applicant te centinue in the said poat. The applicant
further states that he was net giVen'an eppoertunity ef hearing
bhefere the terminatien ef his serviéea, which is illegal, as ne
disciplinary preceedings were initiated against him,
24 The resgendente have eppesed the czse and accerding

te them the vacancy was reserved fer 3.,C. and that it is
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an admitted Facts that the appointment of the
applicant was made on a vacancy which was reserved

for 5.C} community, and one 3hri Ram Prakash, who.
was @1so one of the candidates of the said intervieu,
made a complaint to the 5enimr'3uEarintendmnt of

Post Offices, Jhansi, zgainst the srpointment of

the applicant against 3.C. pdst. It was under

these circumstances the services of 3hri Awadh Bihari
Naik, the applicant, was terminated, butthe terminstion
order could not be delivered on the applicant as he
proceeded on leave w.,e.f. 1/1/92 uwithout pricr spproval,

dubseguently the applicant obtained a stay order from

this Tribunal on 10/1/92.
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e The facts ere not in dispute., The enly guestion

is uwhether the vacancy uhich was reserved for 3.C. community
could have been filled up by & general candidate uwhen

3.C, candidetes zre gvailghble. The learned Counsel for the

cant contaended that in the rmotification made fFor the
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post or in the requisition sent to the employment exchange

there was no mention that the post is reserved for a4,C,

o

community and as such it i evicent that the post wss

for general candidates, This fact is not disputed by the
respondents also. As the applicant was regularly appointed
and he was also working in the said post upto 10/1/92 and
he is also continuing since then by operation of interim

order passed by this Tribunal, he shall be =21loued to continue
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2id post and the order of termination is guas

=

g

e respondents are directed to give a vacancy For the pos t
reserved for 3.Ce by notifying the same. The application
is disposed of finally with the above observations, Mo
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srder as te the cests,

D

Member (3) Member (R)

Dated: /, December, 199Z,Allahabad,

(tgk)



